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[Shri C, D. Deshmukh]
portion not so set off” the words “so 
much of the loss as is not so set off or 
the whole loss where the assessee had 
no other head of income” shall be 
8ubstituted\

Tihis amendment has become neces
sary in view of certain observations 
contained in the Supreme Court judg
ment in the case of the Anglo-French 
Textile Company. I referred to it in 
my general observations. The view 
taken was that the carry forward 
should be admissible 6nly if the 
assessee had set off loss in the first 
year against any other head. The 
assessment is in favour of the assessee 
and as I have already given the justi
fication for it in my speech, I now 
commend the amendment to the 
House.

Mr. Deputy-Speaker; The question
is:

In page 28, line 16, after “substitu
ted’* add::

‘and for the‘words “the portion 
not so set off*’ the words “so much 
of the loss as is not so set off or 
the whole loss where the sissessee 
had no other head of income’’
shall be substituted’.

The motion was adopted.

Mr. Deputy-Speaker: The question
Is:

“That clause 15, as amended, stand 
part of the Bill.”

The motion was adopted.
“That clause 15, as amended, 

stand part of the Bill.”
Clauses 16 and 17 w^re added 

to the Bill.
Clause 18.-* (Amendment of section 34

etc.)
Amtndment made:
In page 28,
(1) line 45, after “shall be omitted” 

add:
‘and for the figures and word 

*‘66 and” the figures and word 
‘̂66 or” shall be substituted’
(2) l*ne 47, for “the word ‘section’” 

Biibstitule:
“the words ‘sectio?i limiting the 

timfe within which any action may 
be taken or any order, assessment 
or re-assessment may be made*. ”

[Shri Pataskar]

Mr. Deputy-Speaker: The question
is;

*That clause 18, as amended,
stand part of the Bill.”

The motion was adopted. .

Clause 18, as amended, was added 
/  the Bill.
Clauses 19 to 31 were added 

to the BUI.
Clause 1, the Title and the Enacting 

Formula were added to the Bill.

Shri C. D. Deshmukh: I beg to
move:

“That the Bill, as amended, 
be passed.”
Mr. Deputy-Speaker: The question

is:
“That the Bill, ^s amended, 

be passed.”
The motion was adopted.

CINEMATOGRAPH (AMENDMENT) 
BILL

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
Sir, if you would be kind enough to 
permit me, I would like on behalf of 
my colleague Dr. Keskar to move the 
motion standing in his name.

I beg to move:
“That the Bill to amend tke 

Cinematoeraph Act, 1952, be
taken into consideration.”
The Bill itself is fairly simple and 

the Statement of Objects and Reasons 
gives a clear picture of what the Bill 
IS. It is largely due to certain defects 
that have been noticed in the actual 
administration of the Cinematograph 
Act, 1952, which re-enacted the provi
sions of the 1918 Act, in regard to 
sanctioning of cinematograph films 
for exhibition. Under the proviso to 
section 6 of the Act notice has to be 
given to the person to show cause why 
the film should not be uncertified by 
the Central Government. This provi
sion is not serving any useful pur
pose. On the other hand it entails a 
lot of delay and the very object of un
certification is defeated. Therefore, 
this proviso is sought to be deleted. A 
number of cases in which films have 
been exhibited with portions not 
passed by the Central Board of Film 
Censors has been brought to Govern
ment’s notice. Sikch interpolations are 
all too easy in the case of films. It is 
therefore found necessary to recast 
the penalty clause so as* to cover
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cases of tampering with certified 
films. It is also proposed to enhance 
the penalty in this respect.

There is nothing much to say with 
respect to the provisions of this Bill 
except that these variations are not 
variations in principle but mode of 
procedure. i

Mr. Deputy-Speaker: The titles
speak for themselves. The first refers 
t9  information and documents to be 
given to distributors and exhibitors. 
The other one is penalty.

Sbri T. T. KriBhnamaehari: The
question of enhancing the penalty.

Sltri S. C. Deb (Cachar-Lushai 
Hills): On a point of order, Sir.

Mr, Deputy-Speaker: What is the 
point of order?

Shrt S. C. Deb: Whether this Bill 
was in the Order Paper?

Mr. Deputy^Speaker: The Bill is in 
the Order Paper. The hon. Member 
has not seen the Order Paper before 
he raised the point of order. It is 
rather surprising. There is no point 
of order in this. The hon. Member 
will kindly look hereafter into the 
Order Paper and be more careful.

Shrl Punnoose, (ADeppey): It wag 
not in the list ^p roved  by the Busi
ness Advisory Committee.

Mr. Deputy-Speaker; We are not
worried over it. When it is in the 
Order Paper, hon. Members must be 
ready. These are small Bills which 
need not go to the Business Advisory 
Committee. Hon. Members need not 
be perturbed over this.

Motion moved:

**That the Bill to amend the
Cinematograph Act, 1952, be
taken into consideration.”

Shri KasUwal (Kotah-Jhalawar): 1 
have read this Bill with some atten
tion. The object of this Bill seems to 
be to take away the time of one fort
night which is given to those persons 
to whom a certificate is granted. Now,
I respectfully submit that this is a 
right which must remain as it is ip the 
Act. If a certificate is changed from 
an ‘U’ certificate to an ‘A’ certificate, 
then also I submit the person to whom 
this certificate is granted should have 
the right to represent to the Govern
ment within a fortnight. Similarly, in 
the case of clause (a) also, if a film 
becomes a certified film, then also I 
said that a fortnight’s time should be 
given to that person to make a repre
sentation.

The hon. Minister in charge of the 
Bill himself has tabled an amendmeni 
to this Bill. Now the purpose of this 
amendment seems to be that in the 
event of a film being declared un
certified all of a sudden, power in 
that regard should vest with Govern
ment. I have no objection to that 
being given but agam I submit that 
the question of giving a fortnight’s 
notice must remain there.

SKiri Pannoose: The consideration
of the Bill at this time creates some 
difficulties. Very important Bills have 
been placed before the House and we 
have not been able to look into the 
present Bill. There is no time for 
moving amendments. We do not 
know what we are doing exactly.

Mr. Deputy-Speaker: I agree that 
hon. Members must certainly have 
the time, to look into them. There is 
no doubt about this. I can only say 
that these are small Bills not in
volving any important matter but it is 
for the House to consider. I have 
nothing to say. I can only tell the 
hon. Member concerned that Mr. 
Khubchand Sodhia has tabled amend
ments. I have them Here and the hon. 
Minister has tabled another amend
ment.

Shri M. S. Gumpadaswamy (My
sore): We thought that this Income- 
tax (Amendment) Bill will go on 
till Monday and so.............

Mr. Deputy-Speaker: If hon. Mem
bers wanted to speak, I had no objec
tion but how can I go on merely look
ing at hon. Members to see whether 
they want to speak or not. Let us get 
through this.

Shri M. S. Ganipadaswamy: We are
expressing our difficulty.

Shrl Raghavachari (Penukonda): 
On the first day when this Bill was 
put in the Order Paper, a point was 
raised here before the Speaker and 
then the Speaker pointed out that 
this was not one of those Bills which 
were recommended by the Business 
Advisory Committee. Then the 
Speaker was pleased to say that pri
marily only the Bills recommended by 
the Business Advisory Committee 
will be taken up. So we are not pre
pared. We have not got the papers 
and the business of the House is over 
earlier. Even the hon. Minister is not 
here. He too is under the same im
pression. When the business of th^ 
House is over, the subject which is 
going to be discussed immecjiately 
thereafter should be one of those re
commended in the Order Paper and 
not surprisingly another subject on 
which we are not prepared at all. 
That is the point, Sir.
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Mr. Deputy-Speaker: I have heard 
all the points. So far as the Business 
Advisory Committee’s functions are 
concerned, they have been thoroughly 
misunderstood by hon. Members. It is 
not the business of the Business Ad
visory Committee to assign work un
less a particular Bill is there. Leaders 
of Groups are invited to settle the 
maximum time they may take. Small 
Bills like this are not referred to the 
Business Advisory Committee and 
then their opinion is asked for as to 
how long a particular Bill may take to 
get through, wh«t is the possible time 
within which consideration, general 
discussion, may be over, when the 
clauses and the third reading will be 
taken up, etc. There must always be 
such Bills. We must justify that we 
are doing work. We cannot come 
here and get away. Therefore, so far 
as Mr. Raghavachari is concerned, he 
may know that other hon. Members 
have tabled amendments to this Bill. 
I have got them before me. This Bill 
is in the Order Paper. Therefore, I 
do not think that no hon. Member will 
be willing to speak on this matter. I 
will proceed \^ th the clauses in the 
Bill. ^

Shri Raghavachari; One minor point. 
The recommendation of' the Com
mittee was binding. The assurance 
and the explanations given in the 
House made us to understand ......

Mr. Deputy-Speaker; No assurance 
has been given that other work will 
not be taken up, that other smaller 
Bills will not be taken up which are 
of a formal nature. This Bill is in the 
Order Paper. He will kindly refer to 
it. The hon. Minister may have some 
other vtork. We are not guided by it. 
Any hon. Member can speak.

Shri K. K. Basu (Diamond Har
bour): Are we discussing clause by 
clause now?

Shri T. T. Kristinamachari: A point 
was raised that the action must be 
delayed by a fortnight. When 50U
realise that there is something wrong 
in one portion of a film and that por
tion has to be uncertified, there is no 
point in allowing the film to go on for 
a fortnight. I do not think there is 
much point in allowing it to go on for 
about a fortnight. The hon. Member 
has himself admitted the position that 
he has envisaged of any absolute ban 
operating adversely against the party, 
by an amendment that has been tabled 
•which amends clause 6 by adding a 
siib-rlause (c) to it which says that no 
such direction <*ap remain in force for 
more than two months within which 
time the parties can represent their 
point of view. That can be heard and 
the notification might be amended,

rectified or withdrawn or it may be de
cided that the notificatioh must con
tinue. So, the position for review is 
provided in the amendment.

If the House permits the question of 
ai^y time being given for persons to 
pegistpr their view point, the schief 
that has been done would continue to 
be done.

Shri T. K. Chaudhuri (Berhamt>ore):
We have heard the hon. MinisUr but 
these amendments relate to..........

Mr. Deputy-Speaker: I have not 
come to the amendments.

Shri T. K. Chaudhuri: At the consi-. 
deration stage. There are only two...

Mr. Deputy-Speaker: I will allow 
them. -

Shri T, K. ChaudhKiri: This Bill re
lates to uncertiflcation of films which 
have been certified by the Board of 
Censors. In all fairness, the Govern
ment should give some time to the ag
grieved party to make some represen
tation to the Government.

Shri T. T. Krishnamachari: That is 
being done. There will be only a ban, 
an absolute ban for a period of two 
months. That will be the outside 
limit. It may be much less; but with
in that time, they may make a repre
sentation and if it is felt that Govern
ment action is not the proper one. it 
will be reviewed.

Mr. Deputy-Speaker: The mischief 
will be done otherwise. They want to 
ban the film immediately. There is 
nothTng to prevent a representation 
being made. That is the view of the 
Government.

Shri Nambiar (Mayuram): In the 
mean time the show of the film will be 
stopped.

Mr, Deputy-Speaker: Otherwise, the 
whole object will be frustrated if it is 
continued to be exhibited. .

Shri Nambiar: Some portions are 
exhibited without the Censor Board’s 
sanction. The whole show will be 
stopped.

Mr. Deputy-Speaker: How can that 
be got over?

Shil Nambiar: What he wants is 
that he must be given some time to 
think and explain his position before 
the Government before the show is 
practically stopped. .

Shri T. K. Chaudhuri: Sir, it has to 
be remembered that the film has al
ready been censored and passed by the
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jregtonal board df censors. Siibsfi- 
quently. Government wantp to uncerti- 
iy  a film. When one competent body 
has a)rea^dy considered the whole film,
I think, in all fairness, the aggrieved 
party ishould be given an opportunity. 
The two months’ time which has betn 
provided in the new amendment tabled- 
by the hon. Minister does not actually 
provide for a representation being 
made. Government may of their own 
accord or on their own initiative 
review the decision. Where is the ex- 
pres's provision by which the party con
cerned can make some representation 
to the Government and an appeal 

could be made? These things are not 
there.

Shri X  T. Krishnamachari: The
-whole thing has arisen because it often 
happens that some such thing escapes 
the attention of the censors. Some 
particular passage might cauise a lot of 
<’omplication and an injury would be 
done to public sentiment. When it is 
<letected that an injury is being done 
and if it is allowed to go on. there is 

continuance of the damage, urgent 
action is called for. When urgent 
action is called for, you cannot play 
with time by merely saying that some 
persons are inconvenienced. Certain 
other persons to whom it is an injury 
imight suffer. It is a question of 
balancing the cdnsiderations. You 
cannot expect the Government to ig
nore all these factors and go on i.?suing 
an order without takir\g mto account, 
at any rate, whether there is or there 
is not a prvma Jacie case for Govern
ment action. If Government realises 
that action has got to be quick and 
urgent, you cannot play with time and 
give a fortnight's time to somebody to 
make representations. In the mean 
time, a lot of damage may continue to 
'be done. The 'basic fact really is that 
something has escaped the attention of 
the Board of Censors. I cannot en
visage all the conditions that would be 
present in a matter where Government 
action is called for. If that could be 
done, we would have enumerated all 
those things in this Bill. There may 
"be an innuendo or a reflection on ctr- 
tain groups of people Which may 
have missed the Board of Censors. It 
is only in such cases, when new facts 
come to light, when urgent action is 
called for. Government propose to 
take action. The question of the 
parties representing tp Goi^ernment is 
not ruled out. That is provided for 
by the amendment that I shall move if 
the Chair will permit. So mucfh so, the 

will not be a permanent injury 
If *  is done inadvertently or owing to 

all the facts being placed before 
the Government. The wder will be 
tinthdrawn within tw4) months. TOat

is the outside limit: two moBlhs. It 
may be within a fortnight even. The 
House can leave it to the vested in
terests who are very powerful '^ o  
would use the Press and all other 
methods of publicity to draw the atten
tion of the public to some mischief 
that Government has done. Every 
day Government is being pilloried and 
the public know about it. If the atten
tion of the Government is drawn, the 
order may be revoked; not in two 
months, but in a fortnight, or a week. 
That position is covered. Unless we 
say that the Government should sit 
tight and allow the injury to continue 
to be done to somebody else, ah injury 
which was not within the cognisance 
of the Board of Censors: I cannot see 
how I can accommodate the hon. Mem
bers in the Opposition.

Shri K. K. Basu: I wish to say a 
few words.

Mr. Deputy-Speaker: Why did not
the hon. Member stand up then? I 
would have called the hon. Member.

;
Shli K. K. Basu: I stood up. My 

hon. friend spoke. Then I tried to get 
up. The hon. Minister rose.

Mr. Deputy-Speaker: All right; I 
^hall allow as a special case.

Shri T. T. Krishnamachari: I can
only repeat what I have to say.

Shri K. K. Basu: Government has 
brought forward this amendment to 
the Cinematograph Act which is in 
force in our country. We know that 
some time back the Goverrtment ap
pointed an enquiry committee to go 
into the working of the film industry. 
We know the role that this industry 
plays. Apart from the economic as
pect of it, it has to play a great part 
m the building up of and educating 
the community. We know in what 
way this particular organisation is 
working. Specially I would like to 
refer to the Censor Board. I do not 
know whether the hon. Minister is 
interested in going to the cinema. If 
he compared the way in which the

Sresent day films are produced with 
le films produced ten or twelve years 
ago, specially before the last war, he 
will find that there has been a defi
nite deterioration in standards whe  ̂
ther the production is from Bombay 

or Bengal or any other part of India. 
We thought that when the new Gov
ernment came into power^ they would 
try io utilise such an important vehi
cle ^  education in a manner so as to 
dendop a healthy mind and a healthy 
atmos^ere in the social structure 
our community. We have seen to-*
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[Shri K. K. Basu]
day, in many parts of the country, 
films are produced which try to pam
per or rouse the cheap sentiments 
and cheap feelings of the common 
man. As a result, we have seen 
children and boys of tender age, be
low 16 or 17, and school-going boys 
going to films which, if you are in
terested in films, you will also agree, 
Sir, ha\ e a very adverse effect on 
the mental outlook of these boys.

Shri B. S. Mttrthy (Eluru) : How do 
you know?

Shri K. K. Basu: For the benefit of 
my hon. friend, I may say that these 
gangster movies, the inspiration for 
which has mostly been drawn from 
the American films, are still being 
produced in many places, since the 
war. Our Government has not come 
forward with legislation to control 
and guide and ban such types of films 
being produced in our country. On 
the other hand, we have seen films 
of foreign origin, specially from 
America and other countries, which 
definitely depict many things against 
our national feeling and our national 
events, are being allowed to be shown 
and exhibited in our country with all 
the fanfare, and often with the sup
port of many important high officials 
or the .heads of States in the country.

Mr. Deputy-Speaker: This is an
amending Bill. The hon. Member is 
covering the whole field of films. This 
is a short amending Bill.

Shri K. K. Basu: We can discuss. 
Censoring is the most important 
thing.

Mr. Deputy-Speaker: I haye no ob
jection. Much can be said about 
cinemas, whether children ought to 
see or not or whether adults ought 
to see or not. The point is, where a 
particular portion has escaped the 
notice of the censors, what is to be 
done. There seems to be a view here 
that before banning further exhibi
tion, an opportunity should be given 
to the people concerned and that 
only after hearing, it ought to be 
done. The Government says that the 
very purpose will be destroyed if it 
is not banned immediately, and so 
they want to ban. There is ’ an 
amendment here by the Government 
itself saying that this ban shall not 
continue for more than two months, 
so as to expedite the entire matter 
and avoid any loss to the film pro
ducer.

Shri T. K. Chaudhuri: If you look 
i n f t h e  amendments. Sir, I do not 
think Government has given proper 
consideration to their new amend
ment itself.

SSuA T. T. K rishnam dnift: We can
discusa that when the amendment 
is taken up.

Mr* Deputy-I^Kaker; We can dis
cuss th a t when« the amendment comes 
upi. I wouM like the scope of the 
Viiscusfiion to be limited.

Shrf L  K. Basu: As you say, Sir» 
1 will laot go> into the background oi 
censoring. I only wanted to empha
sise this point In view of the ap
pointment of the Film Enquiry Com
mittee,. we expected a comprehensive 
Bill to come from the Government, 
which they have not done. Apart 
from censoring, I wish to lay empha
sis on the time lag, that may occur 
from the economic point of view. 
The produxjers and exhibitors will 
suiter if a liong time is taken.

I want to emphasise one point 
which has beesi very often said, viz.,, 
that the Cenaor Board has acted in 
a manner which is not conducive to 
the healthy development of films. I 
may give the example of one film 
in Bengali which d ^ c t s the events 
of 1942 in Bengal. This was allowed 
to be shown in some parts of India 
while it was restricted,, especially in 
Bengal and in some parts of the coun
try. There is another Bengali film 
from the writings of the great Bengali 
novelist, Sarat Chaindra Chattopadh-
yaya. It depicts the character of a 
mother and stepr-mother towards a 
son. And there it is told that the 
mother kisses the boy, and that very 
event was censored out of the film  ̂
because the Film Censor Board or 
their representative in Bengal thou
ght it was immoral. If this is the 
attitude, and if this type of censor
ing is allowed to be Gontinued,. it will 
adversely affect the film industry not 
only from the economic standpoint,, 
but also in the definite role that it 
has to play in the development of 
our national character. we have 
heard representations from the film 
industry itself that though the Chair
man of the Censor Board is an ex
Chief Justice of the High Court,, 
actual censoring is done by the police 
chief who is the provincial' chairman: 
and one of his nominees, and even the 
exhibitors have no right of appeal, if 
they feel that the toHcc chief is 
wrong. However good he may be in 
maintaining law and order, he can
not always understand the aesthetics: 
of the films and the role they have to*
play. We might find one day that a 
particular film which depicts the na* 
tional movement, especially the great 
events of the Jalianwala Bagh, may  ̂
be allowed to be shown in Bengal 
but may be banned in the Punjab be
cause, unfortunately, there is a police 
chief in Punjab who is the head of
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the Censor Board. He might be in 
some way connected with the atro
city. He might feel that it would 
have an adverse effect on the public. 
He might be one of the Indian lackeys 
of the British rulers, and he might 
have a feeling that this should be 
censored and banned immediately. 
That is why I emphasize that Gov
ernment should give us and the peo
ple a guarantee that the Censor Board 
will be used in a manner which will 
be to the interests of the nation and 
in the interests of the development of 
the society, enabling the film indus
try to play their part in educating the 
community, especially the younger 
generation, who are tomorrow gomg 
to take up the reins of Government. 
Unless that assurance is fiiver ,̂ we 
feel that mor& power should not be 
given to this Government, as we feel 
that unfortunately the Government 
are following the same tactics adopted 
by their predecessors. This is the 
short point I wanted to emphasize, 
and I hope the Government will take 
note of it.

Shri Nambiar: This has the smell . 
of preventive detention type. '

Shri T unnoose: If the Government 
finds some defect in a film and that 
<om ) portion has passed the notice of 
tiie C -nsor Board, then sufficient time 
has to be given to the people concern
ed to explain., But, nov^ according 
to me amendment, the Government 
will have the power to act all on a 
sudden. It affects the trade, in the 
first place. A film has been produced 
at a high cost, and an average man 
with a very small amount of invest
ment conducts the theatre. Now, all 
of a sudden, if that show is stopped 
even for some time, it hits the trade. 
That is one aspect of it.

In the second place, I am really 
anxious that sufficient thought should 
be given to this before this Bill is 
passed. Incidentally, I might cite an 
instance that has come to my mind 
just now. Very recently, in our Sta
te—many of you must know that 
case—there was a drama being stag
ed. Some district magistrates of the 
State examined that drama and per: 
mitted it to be played. It was played 
in several theatres aivi lakhs of people 
saw it. And then one district magis
trate who himself had given permis
sion on an earlier occasion, refused 
permission for it to be staged again. 
Then in many local areas the drama 
was banned. The whole question be
came one of public importance and 
the State Legislature discussed it. The 
title of the Drama is: You made me a 
Communist. Political elements be
came perturbed. They became ner
vous and they prevailed upon the 
local officers to make a hubbub about

it. I want to ask the Government 
what would happen if this amend
ment is accepted? Some local offi
cers or some people who have got pre
judices against ideologies or against 
a certain philosophy would want U> 
intrude and make capital out of it.

And then, the provision at presents 
has got this benefit that the people, 
affected are given some time to ex
plain. Even that is going to be de-- 
nied if this amendment is accepted. I  
do not know why Government want 
it.

Then there is another aspect. Gov
ernment say that certain portions are 
added to the film which were noti 
censored previously. Those who have 
something to do with cinema wilL 
know that that necessarily happens < 
because you take a film and exhibit 
it for the first time. Then you have 
to make certain small amendments; 
certain write-ups, certain portions, 
have to be deleted; certain portions 
have to be given greater relief. That 
has to be done. This amendment, i£ 
accepted, will tamper with that right. 
If it is so, it is going to hit the cinema 
industry. Of course, with regard ta  
portions which have been already* 
deleted, that is considered unaccept
able by the Censoring Board, there 
is no question. If new additions are 
made in the simple interest of trade 
and to cater to the taste of the audr 
ience, then that should not be inter^- 
fered with.

Shri T. T. Krishnamacharl: So far
as the points raised by the hon. 
Member Mr. Basu are concerned, they 
are fairly general, and I think the 
hon. Minister in Charge will certainly 
take into account all the remarks 
made by the hon. Member opposite in 
regard to any review of the measure- 
that, is now on the statute book and. 
when the Government considers the 
desirability of having a comprehen
sive enactment on the subject.

So far as what he said generally in 
regard to actions of Government I 
can give a few particulars. The 
Government have been rather active 
about it. In fact, films which have 
been uncertified or in respect 
which “U” Certificate has been 
changed tQ “A”, ever since the Act 
was passed, have been ten; films in 
respect of which action was taken 
under sub-section (4) of Section 5, 
that is, Government using its j)ower 
siio motu, there have been eleven: 
films which have been re-examined 
after certification have been eleven 
again. And in every case, excisions 
were ordered or revisions accepted or 
certification given. And every act of" 
Government has been, more, or les«„ .
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[Shri T. T. Krishnamachari]
I think, rather such as cannot be tak
en exception to. And where there 
has been an unauthorised film being 
certified, there liave been four such 
films which have been brought to the 
notice of /Government, and in one 
action has been taken. The exhibitor 
was prosecuted, but owing to the 
lacuna in the Act, he has been acquit
ted. In the others, action is being 
taken, or warning is being issued to 
the producers to oehave properly, or 
it is a matter before court. So, the 
point really has been that the num
ber of cases where Government have 
interfered have not been many, and 
where they have interfered, they have 
done so having in view the fact that 
the exhibitors or film producers 
would be inconvenienced and they 
should be given every latitude sub
ject only to Government’s responsi
bility in regard to public morality. 
Therefore, I think the charges that 
Government would abuse their pow
ers are not based on facts, but on 
hypotheses which might come into 
beine. some time later, or may not at 
all come into being, hypotheses about 
which we cannot provide by means 
of a statute.

One particular film, the hon. Shri 
Basu mentioned, was rejected by the 

old  Provincial Board of Bengal, but 
it was passed by the Bombay Board— 
on restibmission to the Central Board 
that has formed later—for exhibition 
in the whole of India. So, even 
where the Provincial Board has done 
something, which in the eyes of the 
hon. Member is not right, he would 
perceive that the matter has been 
rectified. But all of us do not have 
the same standards, and there are 
different standards. The hon. Mem
ber wants to safeguard the privileges 
and rights of the younger generation. 
So do we. It all depends on what he 
thinks is best for the younger genera
tion, and what we think is best for 
them. There might be a fundamental 
difference in approach in regard to 
what we think is good for the young
er generation, and what he thmks is 
good for them. On that matter, there 
can be no common ground, because 
he might like a particular type of 
propaganda as being good for them, 
whue we might like that particular 
type of propaganda to be eschewed, 
so far as the younger generation is 
concerned. So it is really a matter of 
policy in which there can be room for 
difference, and there is room for diff
erence—criticism on governmental 
action are likely to be poured on 
Government in this regard. Govern
ment can only justify tneir action on 
the basis of policy. Anyway, no 
particular instance has been brought 
to  the notice of Government, where 
it is said Government have exercised

their authority in a manner which is 
prejudicial to the future well-being 
of the younger generation. I do not 
think there is anything more for me 
to say or anything more that the Gov
ernment are called upon to say in this 
maxter on this occasion.

Shri K. K. Basu: May I emphasise 
one point in this connection? The 
Provincial Board is usually domina
ted mostly by officials, and in view of 
the fact that such wide and drastic

gowers are sought to be taken by 
rovernment in this amending Bill, 
do the Government propose to asso
ciate non-offlcial persons who can be 
the best judges in the matter of the 
standard of morality etc., irrespective 

of the outlook that they have?

Shri T. T. Krishnamachari: I do not
think that it has any relation to this 
very minor amendment.

Mr. Deputy-Speaker: The hon.
Member wants to make a suggestion 
to the hon. Minister and through him 
to the hon. Minister in charge....

Shri T. T. Krishnamachari: So far
as the human element is concerned, 
no matter what the constitution of 
the Board is, whether it be official or 
non-offlcial, they are likely to err, and 
it is only against an error of that 
nature that we are trying to safe
guard, and nothing else.

Mr. Deputy-Speaker: No, he wants 
a larger number of non-of!icials to be 
associated. That matter may be com
municated to the hon. Minister in 
charge.

The question is:
“That the bill to amend the 

Cinematograph Act, 1952, be tak
en into consideration.”

The motion was adopted.

Clause 2.— {Amendment of Section 6 
etc,)

Shri T. T. Krishnamachari: I beg
to move:

In page 1, for clause 2, substitute.
“2. Amendment of section 6, Act 

XXXVI of 1952.—In section 6 of 
the Cinematograph Act, 1952 (here
inafter referred to as the principal 
Act),—

(i) after clause (b) the follow
ing new clause shall be added, 
namely:—

*(c) the exhibition of any film 
be suspended for such pemd as
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may be specified in the direction*; 
and ^

(ii) for the proviso, the follow
ing shall be substituted, namely:—

'Provided that no direction issued 
under clause (c) shall remain in 
force for more than two months 
for the date of the notification’.”
The amendment has been neces- 

rSSivyy as I said a t'th e outset, because 
the original clause 2 merely seeks to 
delete the proviso under which a 
fortnight's notice was incumbent, so 
far as the Government are concerned.

Now, what is sought to be done is 
this. There are two sub-sections, (a) 
and (b) in the original Act. already, 
.and they still remain, because nothing 
is done to them. A third sub-section 
<c) as an alternative, is proposed to 
be added, namely:

“(c) the exhibition of any film 
be suspended for such period as 
may be specified in the airection.”
That is the main part of the sec

tion. The proviso is varied so that 
the notification issued under sub-sec
tion (c) Avill not operate for more 
than two months. This much time 

-Government must give to the people 
to give them an opportunity to make 
representations, before finally decid
ing the matter. ' This variation has 
been found necessary because the 
concerned interests nave represent
ed that the , mere omis
sion of the proviso would taKe 
away the restriction on Govern
ment to see that people must be 
heard within a period of time, and 
that the order issued under proposed 
sub-section (c) would operate only 
for a limited period, and would act 
in a manner prejudicial to the inter
ests of the industry concerned. That 
is the main provocation for this 
amendment, and it also seeks to take 
away much of the objection that 
might ordinarily be taken to a Bill of 
this nature.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, for clause 2, substitute:
‘*2. Amendment of section 6, Act 

XXXVI of 1952.—In section 6 
of the Cinematograph Act, 1952 
(hereinafter referred to as the 
principal Act),—

(i) after clause (b) the follow
ing new clause shall be added, 
namely;— .

*(c) the exhibition of any film 
be suspended for such period as 
may be specified In the direction:’; 
and

(ii) for the proviso the follow
ing shall be substituted, namely:—

‘Provided that no direction is
sued under clause (c) shall re
main in force for more than two 
months from the date of notifica
tion’.”
Shri Kasliwal: This amendment, to 

some extent, modifies the rigours of 
the Bill as it was. But I respectfully 
submit that this particular proviso 
put forward by the hon. Minister re
lates only to sub-section (c) which is 
proposed to be added now. It does 
not relate to sub-sections (a) and
(b). So far as these sub-sections are 
concerned, there is no opportunity 
given tp a person, whose film nas been 
certified but is later on declared as 
uncertified, to make a representation 
to the Government. I would submit 
that if the hon. Minister agrees to 
relate the proviso to sub-sections (a) 
and (b) also, then that position would 
be more acceptable to me.

Shri T. K. Chaudhurl: I would only 
request the Government to take this 
aspect of the matter into considera
tion. If you read section 6 as amend
ed by the new amendment proposed 
by the hon. Minister, you will see 
that the two months’ limit is imposed 
on the power-to suspend the exhibi
tion of films, so far as certification of 
films is concerned. But in the case 
of uncertification of films, there is no 
such two months’ limit.

Shri T. T. Krishnamachari: The
point is this. Normally, unless Gov
ernment have got very good reasons, 
they would not act under sub-sections
(a) and (b), and where they feel that 
it is a matter of emergency, they would 
act under sub-section (c), which is 
intended for an emergency. Sub
sections (a) and (b) give power to 
the Government to act in the manner 
provided in the section, and the Gov
ernment will certainly act in that 
manner, but the point here is that 
the Government would give an op
portunity to the people to present 
their case. Normally action would 
be taken by Government under sub
section (c), in cases where Govern
ment has not been able to give an 
opportunity to people to make a re
presentation.

Shri T. K. Chaudhurl: If that is the 
intention of Government, what is the 
objection in relating this proviso to 
sub-sections (a) and (b) also. That 
is a very small request, and Govern
ment can easily accede ta that.

Mr. Dcimty-Speaker: They want to 
know why this proviso should not be 
related to sub-sections (a) and (b) 
also.
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Shri T. T. Krlshnamacharl; The
real position is this. The original in> 
tention was that the proviso should 
be deleted, so that the nands of Grov- 
emment shall be free to uncertify 
any film or chanse the character of 
the certification of a film.

Mr. Deputy-Speaker: But without 
any notice whatever?

Shri T. X. Krishnamachari: That
was the original intention. Subse> 
quently it was found that we could 
adopt a variation of the attitude. Sub
sections (a) and (b) remain, 
but a new sub-section (c) is 
added along with a pro
viso, which is a variation of (a) and
(b). Unless compelling circumstances 
make them take action under sub
section (a) or sub-section (b), they 
will normally take action under sub
section (c). The discrel on to choose 
the method of action will be still re
served to Government and is not 
left in the hands of anybody else. 
And this is a concession to the indus
try which is being discussed, and that 
is as far as we can go now. So, sub
sections (a) and (b) remain, as they 
are, and we are not asking for any 
mitigation of them. NormaUy, unless 
something is compelling, action wouW 
be taken under sub-section (c), in 
which case, this two months' limit 
will obtain.

Mr, Deputy-Speaker: What is the 
harm in relating----

Shri T. T. Rrlshnamachari: The
position must be admitted by the hon. 
Member that sub-section (c) is an im
provement on the old one, and is not 
one that detracts from it.

Mr. Deputy-Speaker: 'The difficulty 
evidently apprehended se^A.s to be 
that this proviso does not appear to 
qualify sub-section (a) or sub-section
(b).

Shri T. T. Krishnamachari: It does 
not qualify sub-section (a) or sub
section (b). It is not the intention of 
Government to say in the statute book 
expressly that Government will give 
an opportunity to everybody. lh a t 
is the position. So, it is merely a 
matter of devising a modus vivendi 
rather than a statutory variation of 
the position. The amendment merely 
says that Government may act under 
sui-section (a)
su b -se c t io n  ( c ) .  That is  the alterna
tive that IS provided, and Govern
ment do not want to accept the o b h -  
gation that in every case, where toey 
want suspension, or uncerti& aU^ 
or stoppage for the reason that they 
want an excision, an opportunity 
will be given to persons to explain 
their position.

Mr. Deputy-Speaker: Does it not
appear to be a little toO drastic?

Here no notice is given to a person 
who has spent money on the film; 
suddenly, even without notice, it is 
cancelled.

Shri T. T. Krishnamachari: As I
said, Sir, the original position of 

^clause 2, which was that a fortnight’s 
 ̂ notice would be given, as contained 

in the proviso, will no longer operate^ 
and it will be left to Government to 
exercise choice or discretion. What 
is now being done under the amend
ment is to have an alternative method 
for Government, to say that they will 
suspend under sub-section (c). If 
they suspend under sub-section (c), 
naturally the other thing must follow. 
A suspension cannot be indefinite; it 
must be limited to a period of time,, 
and that is two months. That is why 
that proviso can only operate in re
gard to a suspension, not in regard 
to an order which relates to uncerti
fication. If Government find that 
sub-section (a) or sub-section (b) is 
not the proper method, then sub
section (c) will be utilised.

Mr. Deputy-Speaker: But it is not
so stated. It is an independent one.

Shri T. T. Krishnamachari: I do
say it is an independent provision, 
but an alternative provision. The 
third actio^ rather than the first and 
second action, in case of sub-section 
(a) or sub-section (b), as the case 
may be, open for Government is that 
they may, instead of uncertifj^ing the 
film, merely suspend the certification 
and then that gives an opportunity 
for people to present their case. The 
Government might revoke the sus
pension or uncertify under sub-sec
tion (a) or change the character of 
the certificate under sub-section (b). 
If Government do not agree to the 
demands made by the particular exhi
bitor, then action under sub-section 
(a) or sub-section (b) will follow. 
This is more or less a preliminary to 
action under sub-section (a) or sub
section (b).

Mr. Deputy-Speaker: The question
is:

In page 1, for clause 2, substitute:
“2. Amendment 0 / section 6, Act 

XXXVI  of 1952.—In section 6 of 
the Cinematograph Act, 1952 
(hereinafter referred to as tne 
principal Act),—

(i) after clause (b) the follow
ing new clause shall be added, 
namely:—

‘(c) the exhibition of any film 
be suspended for such period as 
may be specified in the direction;’; 
anU



5*37 Cinematograph
(Amendment) BiU

25 APRIL 1953 Scheduled Areas 
(Assimilation of Laws) 

Bill
5138

(ii) for the proviso the follow
ing shall be substituted, namely:—

‘Provided that no direction is
sued under clause (c) shall re
main in force for more than two 
months from the date of the noti* 
fication*.*’

The motion was adopted.
Mr. Deputy-Speaker; The question 

is:
*"That clause 2, as amended, 

stand part of the Bill/*
The motion was adopted.

Clause 2 , as amended, was added 
to the Bill.

Clauses 3 and 4 were added to the 
Bill,

Clause 1 was added to the Bill.
The Title and the Enacting Formula 

were ad^ed to the Bill
Shri T. T. Kiishnamaehiiri: I beg

to move:
“That the Bill, as amended, be 

passed.^
Mr. Deputy-Speaker: Motion mov

ed:
'That the Bil}, as amended, be 

passed.”
11 A.M.

Shri S. C. Samanta <Tamluk): This 
morning I submitted two amend
ments. By one amendment I want
ed to substitute ‘six months’ for ‘three 
months’. From the Ministry I have 
-come to know that those offenders 
are very much afraid of imprison
ment and they cculJ not ba checked^ 
so long by fine only. So I am satis
fied that these three months will do. 
Another provision which I wanted to 
be put has already been put in the 
Cinematograph Act of

When we were dealing with the 
Cinematograph Act in 1952, we were 
of opinion that this imprisonment 
fjection should be added. Then the 
Government said—let us have an ex
periment with the fine and if we find 
It impossible to check them, then we 
will bring the imprisonment provi
sion. We are glad that this provision 
has been brought in and I hope Gov
ernment will look after this aspect of 
it, and if necessary, bring forward 
more stringent measures afterwards.

Shri T4 T. Krtshaamachari: I shall 
certainly communicate the wishes of 
the hon. Member to my colleague for 
such attention as it requires.

Mr. Deputy-Speaker: The question
is:

‘That the Bill, as amended, be 
passed.’*

The motion was adopted.

SCHEDULED AREAS (ASSIMILA
TION OF LAWS) BILL

Thp IVflnister of Home Affairs and 
States (Dr. lUtju): I beg to move:

'That the Bill to assimilate 
certain laws in force in the sche
duled areas to the laws in force 
in the districts of Nowgong and 
Sibsagar in the State of Assam, as 
passed by the Council of States, 
be taken into consideration.”

[Shri P a ta sk a r in the Chair]

It is a non-controversial measure. 
As the House would have seen from 
the Statement of Objects and Rea
sons, certain areas of the Mikir Hills, 
which is an autonomous district in 
Assam specified in the Sixth Schedule 
to the Constitution, have been exclud
ed from that district and have been 
incorporated in the adjoining plain 
districts of Nowgong and Sibsagar. 
But in spite of this exclusion, and as
similation with these plain districts 
the rules and regulations and notifi
cations which were in fprce in Mikir 
Hills still continue to be in force in 
these areas which now form part of 
these two plain districts. This has 
led to great administrative inconven
ience, and the Government of Assam

groposed that all those rules and noti- 
cations should be repealed and the 
laws and regulations m force in the 
districts of Nowgong and Sibsagar 
should be made applicable to these 
included areas. The Government of 

Assam are taking steps in their own 
Legislature to have the laws which 
form part of the State List extended 
to these areas there and they have 
asked us to take the same step in re
gard to the Union List. It is in com
pliance with that request, which is 
obviously reasonable and proper, that 
this Bill has been introduced. The 
only object of the Bill is to get rid 
faf the former notifications, regula
tions and all sorts of things and mnke 
the current laws in the two plain dis
tricts of Nowgong and Sibsagar ap
plicable also in the amalgamate 
areas.

Mr. Chairman: The question is:
‘That the Bill to assimilate 

certain laws in force in the sche
duled areas to the laws in force 
in the districts of Nowgong and




